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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

,7 	: ............i 99 

pNcant (s) 

Versus U 
c..L,....Respondent (s) 

Sr. Nn 	Date 	 Order with SigDature 

r--X" 	
AS sot" 

flEGSTER 

) 	
Registrar 

1. P0.109 	Heard Shri D.R.patcriaik,larned 

2ounse1 for the dpplicant. In this 

ap1icstion, the transfer order issued 

by the senIor Superinndent o 	sst 

Offices dated 9.10.1996, Annexurc.7, is 

irugned. 113y this transfcr order, the 

applicant n working as LR PA,Jatni 

Sub Office is transferred and attached t 

IKhurda Head uffice. The applicant filed 

repraSentatian to the Director Postal 

Scrvices,Orissa, nnexure-8 dated 15.10. 

1996. The  Director of O5Lal Services 

is impleaded in this application as 

Res:.nden 	In vie: of the Law laid 

drn by the kex Court in the case of 

GUj urat 	Lec tricity 3oa EJ VS. Atma ram 

/ ungwei pashsni reyorted in 1989(2) 
-; 

SOC 602, 	this rep resentatisn si-iall be 

seed 	of oy 	es:sc 	at Lj.? iithjn 



tvs4. 

7) 

Venal 
No of Date of 
Order 	Order 

Order with Signature 

three weeks from the date of receipt of a Cy 

of this order and till 5uch tirre, the order 

impugned narrely Annex ur 7 transferring the 

applicant fron Jatni Sub Office to Khurda Head 

Office is stayed if the applicant has not already 

been relieved as on date. The Director, of postal 

Services shall examine the difficultie. S uEntiord 

by the applicant in the representatioL-  and pass a 

reasoned order. 

LEarned ACiditional Stacing Counsel 

Mr. Akhaya Kwnar Mishra is present and is heard, 

0. ?. is disposcd of. 

; copy of the paper book shall be 

sent to 1espndert No,, 

A cory of the order be handed over to 

both the counsels in the course of the day. 
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